RS
0, A.Ne. 159 /1998,

@RDER DATED 24-6 7-2003.

Applicant,in this @riginal Applicatien,under
sectien 19 ef the Administrative Tribunals Act,1985,
prays te declare Chapter-6 ef MANAS as illegal,un-
censtitutienal and ultra-vires te the Censtitutien ef
Indda, and, as a censequence, the respective erders
of rejectien of the representatien etc, sheuld be
declared nenest in the eye of law.He has alse prayed
fer a directien te the Respendents te censider his. case
fer premetien te the next higher grade under the scheme

in questien,

2. Having heard Mp,M,K,Nayak,learned Ceunsel fer
the applicant and Mr,U,3,Mehapatra,Learned Additienal
Standing ceunsel, appearing fer the Respendents,vwe have

perused the recerds,

3. eén perusal of the recerds,we find that the'
peints pasing en which the present Applicant claims
his grievance,had already bDeen answered negatively by
the pivisien Bench ef this Tribunal rendered in @,A,
Nes.,155, 268 and 269 ef 1991 (sudipta pas and ethers
vis. pirecter General,osuncll ef scientific and

Industrial Research and ethers) en 4th day ef May,1998.

4. Teday,during the eral submissien,ne new
materials have been placed by the ledarned Ceunsel
fer the Applicant fer making a departure frem the

view already taken by this Bench in these cases,



\

e.A.NO. /gﬁ /1998,

C.ntd. ..Ider dt. 24. 7.2..3.

Se In the said premises, the issues having been
answered negatively by the pivisien Bench of this '
Tribunal, applying the same principle/ratis,we find
ne merit in this @riginal aApplicatien;which is
accerdingly rejected, by leaving the padrties te bear

their ewn cests,
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